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ITEM NO.16 COURT NO.3 SECTION IV-B

SUPREME COURT OF INDTIA
RECORD OF PROCEEDINGS

SPECIAL LEAVE PETITION (CIVIL) .ccvveeennns - .Diary No(s).53360/2024

[Arising out of impugned final judgment and order dated 01-06-2018
in RFA No0.4592/2013 passed by the High Court of Punjab & Haryana at
Chandigarh]

RAM NATH (DEAD) THROUGH PROPOSED LRS. & ORS. Petitioner(s)

VERSUS
STATE OF HARYANA & ORS. Respondent(s)

(FOR ADMISSION and I.R.

IA No. 302162/2024 - APPLICATION FOR CONDONATION OF DELAY IN FILING
THE APPLICATION FOR SETTING ASIDE THE ABATEMENT

IA No. 302160/2024 - APPLICATION FOR SUBSTITUTION

IA No. 302159/2024 - CONDONATION OF DELAY IN FILING

IA No. 302163/2024 - PERMISSION TO FILE PETITION (SLP/TP/WP/..)

IA No. 302161/2024 - SETTING ASIDE AN ABATEMENT)

Date : 06-01-2025 These matters were called on for hearing today.

CORAM
HON'BLE MR. JUSTICE SURYA KANT
HON'BLE MR. JUSTICE NONGMEIKAPAM KOTISWAR SINGH

For Petitioner(s) Mr. Siddharth Mittal, AOR
Mr. Deepak Agarwal, Adv.
Mr. Abhijeet Varshney, Adv.
Mr. Darshan Sejwal, Adv.
Mr. Sumit Kumar Sharma, Adv.
Mrs. Shilpa G Mittal, Adv.

For Respondent(s)

UPON hearing the counsel the Court made the following
ORDER
1. The application for permission to file the Special Leave
snPELAtion is allowed.
Rigon The delay in filing the application for setting aside
abatement is condoned.
3. The application for setting aside abatement and the

application for substitution are also allowed.
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4. Issue notice on the application for condonation of delay
in filing the Special Leave Petition as also on the Special Leave
Petition, returnable on 31.01.2025.
5. Tag with D.No.33052/2023.

(SATISH KUMAR YADAV) (PREETHI T.C.)
ADDITIONAL REGISTRAR ASSISTANT REGISTRAR
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